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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 52 OF 2026

IN THE MATTER OF:

In Re: News Item titled '"Noida CEO Removed CM orders SIT
probe into techie's Drowning' appearing in The Times of India
dated 20.01.2026

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.1
(NEW OKHLA INDUSTRIAL DEVELOPMENT
AUTHORITY)

[, VisHWAS KoMAZ THAUT 00 about 58  years, S/o
Sogad SingH THAGD 4 Presently posted as

SeneR. MANAGEL. . Main Administrative Building, Sector 6,

Noida, Gautam Budh Nagar do hereby solemnly affirm and declare

as under:-

I. That I, the deponent is duly authorized and competent to
swear the present affidavit on behalf of Respondent No.1 and
is well acquainted with the facts and circumstances of the
present case from the official records maintained by the
Authority.

2. That the present Original Application has been registered by
this Hon'ble Tribunal on its own motion on the basis of a news

item published in The Times of India dated 20.01.2026 titled

W‘m/
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"Noida CEO Removed CM orders SIT probe into techie's
Drowning" concerning the unfortunate death of an individual
due to drowning in a waterlogged area situated in Sector-150,
Noida.

3. That at the outset, Respondent No.1 expresses its deep regret
over the unfortunate incident and conveys its sincere
condolences to the family of the deceased. The present
affidavit is confined to placing before this Hon'ble Tribunal
the factual position emerging from the official records
maintained by Respondent No.! in relation to the storm water
regulator project proposed for Sector-150.

4. That it is respectfully submitted, the requirement for
construction of a permanent storm water regulator for Sector-
150 had been identified much prior to the unfortunate
incident, and Respondent No.l had initiated the proposal
through the Irrigation & Water Resources Departlment,
Government of Uttar Pradesh, which is the corﬁpetem l
technical department for planning and ex’ecéutic()h of such
hydraulic infrastructure.

5. That the project involved planning and construction of a
hydraulic regulator for regulated discharge of storm water into
the Hindon River system. Such infrastructure necessarily
requires hydrological investigations, hydraulic design,
preparation of detailed project reports, engineering drawings,
structural design, technical vetting, administrative approvals

and financial sanctions before execution.
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6. That the proposal underwent technical refinements from time
to time owing to changes in the drainage pattern, enhancement
of the catchment area and revision of the hydraulic
parameters. The factual chronology demonstrating the

progress of the proposal is set out hereinafter.

BRIEF FACTS

7. That Respondent No.1 is a statutory authority constituted
under the provisions of the Uttar Pradesh Industrial Area
Development Act, 1976, entrusted with the planned
development of the notified industrial area by providing
roads, drainage systems, sewerage, water supply and other
civic infrastructure.

8. That Sector-150 has witnessed significant urban development
over the years. With the expansion of residential, commercial
and institutional development, the requirement for a
permanent storm water disposal mechanism also increased.
Accordingly, Respondent No.l initiated the process for
construction of a regulator for disposal of storm water into the
Hindon River through the competent technical department.

9. That Since the proposed regulator constituted a specialised
hydraulic structure, the planning, survey, design and
execution of the project were entrusted to the Irrigation &
Water Resources Department, Government of Uttar Pradesh,
which possesses the technical expertise for execution of such

works.
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10.That Respondent No.1 extended the necessary administrative
support and financial assistance for preparation of the survey,
design and revised engineering proposals from time to time,
while examining the proposals submitted by the Irrigation
Department in accordance with the applicable statutory and
administrative procedures.

[1.That during the course of development of the surrounding
sectors, the drainage pattern underwent changes, necessitating
revision of the hydraulic parameters of the proposed regulator.
Consequently, the project required redesign and preparation
of revised engineering drawings and estimates so that the
completed infrastructure would adequately cater to the
revised drainage requirements.

12.That immediately after the unfortunate incident, Respondent
No.l extended full cooperation to the State Government,
District Administration and all concerned authorities by
making available the relevant records and participating in the
review process concerning the proposed drainage
infrastructure.

13.That the chronology set out hereinbelow is based upon the
official correspondence exchanged between Respondent No. |
and the Irrigation & Water Resources Department and reflects
the progress of the project from its inception till the grant of

administrative approval.
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14.That a concise chronology of the regulator project is

reproduced hereinbelow for the kind consideration of this

Hon'ble Tribunal.

CHRONOLOGY OF EVENTS

[5.That in order to address the storm water drainage
requirements of Sector-150, Noida, Respondent No.1, after
identifying the necessity for a permanent storm water disposal
mechanism, requested the Irrigation & Water Resources
Department, Government of Uttar Pradesh, to undertake the
planning and construction of a regulator. Accordingly,
Respondent No.1, vide Letter No. 563 dated 28.08.2015,
requested the Irrigation Department to construct a regulator
having a proposed discharge capacity of 16.66 cumecs for
disposal of storm water from Sector-150. A copy of letter
dated 28.08.2015 is annexed hereto and marked as Annexure
R-1

16.That pursuant thereto, Respondent No.1 deposited a sum of
X15,00,000/-  with the Irrigation & Water Resources
Department vide Letter No. 1198 dated 03.02.2016 towards
preparation of the survey, investigation, hydraulic studies and
engineering design of the proposed regulator, thereby
enabling the technical exercise to commence. A copy of letter
dated 03.02.2016 is annexed hereto and marked as Annexure
R-2
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17.That upon completion of the survey and preparation of the
preliminary design, the Irrigation & Water Resources
Department prepared the Detailed Project Report and
forwarded the proposal to Respondent No.l vide Letter No.
372 dated 14.02.2017 for administrative consideration and
further processing in accordance with the applicable
procedure. A copy of letter dated 14.02.2017 is annexed
hereto and marked as Annexure R-3

18.That during examination of the proposal, certain technical
aspects relating to the design, alignment and implementation
of the regulator required further deliberation. Consequently,
the proposal underwent technical review in consultation with
the Irrigation Department so as to ensure that the proposed
structure would effectively cater to the drainage requirements
of the area.

19.That thereafter, the Irrigation Department submitted a revised
estimate amounting to 21,836.98 lakh vide Letter No. 158]
dated 18.05.2018. Upon consideration of the revised proposal
and the technical observations exchanged between the
concerned departments, a further revised estimate amounting
to Z1,837.84 lakh was submitted by the Irrigation Department
vide Letter No. 2966 dated 07.09.2018 incorporating the
modifications considered necessary at that stage. A copy of
letter dated 18.05.2018 and 07.09.2018 is annexed hereto and

marked as Annexure R-4 (colly)
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20.That the Respondent No. 1 vide letter 07.01.2019 requested

21

the Irrigation Department to provide for an alternative of
regulator, however, no response was received and there after
the Respondent No. 1 again vide letter dated 28.02.2019 and
letter dated 10.06.2019 reminded the [rrigation Department to
provide an alternative of regulator for disposal of rain water
accumulating in section 144, 145, 146, 147, 148 and 148A. A
copy of letter dated 28.02.2019 and 10.06.2019 are annexed
hereto and marked as Annexure R-5 (Colly)

.That the [rrigation department vide letter dated 27.06.2019

informed the Respondent No. 1 that there is no alternative of
the regulator for disposal of rain water. A copy of letter dated

27.06.2019 is annexed hereto and marked as Annexure R-6

22.That during the course of technical deliberations, the

feasibility of alternative locations for construction of the
regulator was also examined. Upon evaluation of the available
options, it was concluded that the proposed regulator
continued to remain the appropriate engineering solution for
effective storm water disposal from the area, whereafter the
proposal was further refined in accordance with the technical

discussions held between the concerned departments.

23.That the Respondent No. 1 vide letter dated 09.09.2020

sought information regarding functions of the regulator.

Thereafter, the Respondent No. 1 vide letter dated 29.10.2020

requested the Irrigation Department to provide approximate
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cost of work. A copy of letter dated 09.09.2020 and
29.10.2020 are annexed hereto and marked as Annexure R-7

24, Thereafter, the Irrigation Department prepared a further
revised estimate amounting to 2,525.67 lakh, which was
forwarded to Respondent No.1 vide Letter dated 13.11.2020
for administrative examination. A copy of letter dated
30.09.2020 is annexed hereto and marked as Annexure R-8

25.That in compliance of order dated 03.08.2022 passed by this
Hon’ble Tribunal in OA No. 1002/2018, the Government of
Uttar Pradesh vide letter dated 12.12.2022 instructed that the
rain water flowing through sewage cannot be discharged into
Hindon River. A copy of letter dated 26.04.2023 is annexed
hereto and marked as Annexure R-9.

26.That the Respondent No. 1 and Irrigation Department went on
several deliberation and discussion on
construction/instalment of regulator and subsequently, on
04.10.2023, officers of Respondent No.1 and the Irrigation &
Water Resources Department jointly inspected the project site
to assess the prevailing field conditions and review the
proposed hydraulic design in light of the existing drainage
pattern.

27.That during the joint inspection, it was observed that, with the
development of additional sectors over the intervening period,
storm water from those sectors had also become connected to

the proposed drainage channel. Consequently, the hydraulic
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parameters originally adopted for the regulator no longer

reflected the prevailing drainage requirements.

28.That in view of the revised field conditions, it became

technically necessary to redesign the regulator by enhancing
its discharge capacity from 16.66 cumecs to 43.79 cumecs,
together with corresponding revisions to the hydraulic
calculations,  structural  drawings and  engineering

specifications.

29.That it was further proposed that the revised design should

incorporate hydraulic/pneumatic gates to facilitate efficient
regulation of storm water discharge. In addition, the revised
design and drawings were proposed to be subjected to
technical vetting by Indian Institute of Technology, Delhi (II'T
Delhi) so as to ensure conformity with accepted engineering

standards.

30.That consequent upon the proposed redesign, the Irrigation

31

Department sought release of an additional amount of
230,00,000/- vide Letter No. 2281 dated 09.10.2023 for
carrying out the revised survey, redesign and preparation of
updated estimates. Respondent No.1 thereafter released the
requisite amount of 230,00,000/- vide Letter No. 1803 dated
24.04.2025, thereby facilitating the revised technical exercise.
A copy of letter dated 09.10.2023 is annexed hereto and

marked as Annexure R-10

.That based upon the revised hydraulic parameters and

enhanced discharge requirement, the Irrigation Department
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prepared a fresh Detailed Project Report together with the
revised estimate and submitted the same to Respondent No.1
vide Letter No. 3094 dated 25.08.2025 for administrative
examination and processing. A copy of letter dated
25.08.2025 is annexed hereto and marked as Annexure R-11

32.That the Respondent No. 1 vide letter dated 05.12.2025
informed to the Irrigation Department that sanctioning of the
project cost of around Rs. 26.31 crores are already in final
stage and requested to attend a meeting for approval. A copy
of letter dated 05.12.2025 is annexed hereto and marked as
Annexure R-12

33.That the revised proposal reflected substantial modifications
in the engineering design and project cost consequent upon
enhancement of the discharge capacity, redesign of the
regulator and incorporation of updated technical
specifications. The proposal was accordingly examined by
Respondent No.l in accordance with the applicable
administrative procedures governing public infrastructure
projects.

34.That upon completion of the requisite administrative process,
Respondent No.l accorded administrative approval to the
revised proposal vide Letter No. 3361 dated 30.01.2026,
thereby enabling the proposal to be processed further by the
[rrigation & Water Resources Department for obtaining

financial sanction and other approvals required under the
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applicable Government procedures. A copy of letter dated
30.01.2026 is annexed hereto and marked as Annexure R-13

35.That thereafter, the Irrigation Department submitted the
revised estimate amounting to 23,139.66 lakh vide Letter No.
616 dated 09.02.2026 for financial sanction and subsequently
forwarded the proposal vide Letter No. 665 dated 13.02.2026
to the Engineer-in-Chief for obtaining the necessary approvals
in accordance with the prescribed departmental procedure. A
copy of letter dated 09.02.2026 and 13.02.2026 are annexed
hereto and marked as Annexure R-14 (Colly)

36.That the chronology set out hereinabove demonstrates that the
proposal for construction of the regulator remained under
continuous  technical evaluation and administrative
processing, necessitated by evolving site conditions,
enhancement of the drainage catchment, revision of hydraulic
parameters and redesign of the proposed structure.

37.That the official records further demonstrate continuous
coordination between Respondent No.l and the Irrigation &
Water Resources Department  through exchange of
correspondence, release of funds for surveys and redesign,
Joint inspections, revision of engineering proposals and
précessing of the project in accordance with the applicable
statutory and administrative framework.

38.The aforesaid chronology is based upon the official records
maintained by Respondent No.I and the documents received

from the Irrigation & Water Resources Department, copies
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whereof are being placed on record along with the present
Affidavit-in-Reply for the kind consideration of this Hon'ble

Tribunal.

TECHNICAL BACKGROUND OF THE REGULATOR
PROJECT

39.That it is respectfully submitted that the proposed regulator is

a major hydraulic infrastructure intended to facilitate
regulated discharge of storm water from Sector-150 and the
adjoining developed areas into the Hindon River system. The
planning and execution of such a structure necessarily involve
hydrological investigations, hydraulic modelling, structural
analysis, engineering design, preparation of detailed drawings

and compliance with the applicable technical standards.

40.That during the course of development of the surrounding

41

sectors, the drainage pattern underwent significant changes
with additional catchment areas contributing storm water to
the proposed drainage channel. Consequently, the hydraulic
parameters on which the regulator had originally been
conceived required reassessment so that the proposed
infrastructure could adequately cater to the revised drainage

requirements.

.That the revised engineering exercise necessitated preparation

of fresh surveys, redesign of the hydraulic structure, revision
of engineering drawings and updating of cost estimates. The

proposal also involved consideration of improved operational
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mechanisms for regulation of storm water discharge and
technical vetting of the revised design by a competent
technical institution to ensure structural adequacy and
operational safety.

42.That such technical refinements are inherent in the planning
and execution of major public infrastructure projects and are
undertaken to ensure that the final design reflects the
prevailing field conditions and engineering requirements. The
redesign of the regulator was therefore undertaken with the
objective of providing an effective and sustainable storm

water management solution for the area.

ROLE OF RESPONDENT NO.1

43.That the Respondent No.1 is a statutory authority constituted
under the provisions of the Uttar Pradesh Industrial Area
Development Act, 1976 and is responsible for planned
development of the notified industrial area through creation
of civic infrastructure and public utilities in accordance with
the applicable statutory framework.

44.That in discharge of its statutory functions, Respondent No.1
identified the requirement for establishment of a permanent
storm water regulator and initiated the proposal through the
competent technical department. Respondent No.1 thereafter
extended administrative assistance and financial support for
preparation of the survey, design and revised engineering

proposals, while examining the proposals submitted by the
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executing department in accordance with the applicable
Government procedures.

45.That the Respondent No.l remained in continuous
coordination with the Irrigation & Water Resources
Department throughout the planning process and participated
in the technical consultations and site inspections undertaken
for development of the project. The proposal was processed
through the prescribed administrative framework keeping in
view the technical requirements of the project and the
applicable financial procedures governing public works.

46.That the Respondent No.l has placed before this Hon'ble
Tribunal the relevant correspondence and official records
pertaining to the regulator project so as to present the
complete factual background relating to the planning and

processing of the proposed infrastructure.

STEPS TAKEN AFTER THE INCIDENT

47.Since the Respondent No. 1 is already working on the project
for instalment of regulator in section 148 and on the estimated
cost of work, the Respondent No. 1 was already approved,
Respondent No.l extended full cooperation to the State
Government, the District Administration and all other
concerned authorities in relation to the enquiries and review
undertaken with respect to the incident.

48.That the Respondent No. | made available the relevant records

pertaining to the regulator project and coordinated with the
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concerned departments in order to facilitate examination of
the existing drainage infrastructure and implementation of
appropriate remedial measures.

49.Further the Respondent No. 1 has sanctioned That Respondent
No.l has continued to cooperate with all authorities in
connection with the present proceedings and remains
committed to extending all necessary assistance for
strengthening the storm water drainage infrastructure in
accordance with the applicable statutory framework.

50.That the facts stated hereinabove demonstrate that the
requirement for construction of a permanent storm water
regulator had been identified well before the unfortunate
incident and that the proposal was processed through
successive stages of technical evaluation and administrative
consideration in accordance with the applicable procedures.
The official records further demonstrate continuous
coordination between Respondent No.1 and the Irrigation &
Water Resources Department in relation to planning, revision

and processing of the project.

That the Respondent No.l respectfully submits the present
Affidavit-in-Reply for the kind consideration of this Hon'ble

Tribunal along with the documents relied upon herein.

ATTESTED
Naveen Chandra Sharmma

Advocate Notary
Dadri Moida (G.§ hogan

01 JuL 0 Mﬂ gt

DEPONENT
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VERIFICATION 4

Verified at NOIDA on this 21  day of July, 2026 that the
contents of the above affidavit are true and correct to the best of
my knowledge and belief and nothing material has been
concealed therefrom.

DEPONENT

%ﬂm/
ATITESTED

Naveen Chandra Sharma
Advecate Notary
Dadri Noida (G.B MNagar

21 JuL 0B
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